
V

6i Written Answers CHAITRA 11, 1893 (SAKA) Written Armors t t

THE MINISTER OF FINANCE (SHRI 
YASHWANTRAO CHAVAN) : (a) Informa
tion as available with the banks is being 
collected and will be laid on the Table of 
the House.

(b) The 14 major commercial banks were 
nationalised on July 19, I960. This decision 
of the Government was challenged in the 
Supreme Court, by writ filed by certain 
shareholders of the erstwhile banking com
panies. An undertaking was given by 
Government to the Court that during the 
pendency of the writ petition on action would 
be taken to interfere in the internal manage
ment of the banks. When the relevant Act 
was struck down by Supreme Court on 10 
February 1970, the banks reverted to the 
former o vners. On 14 February 1970 an 
Ordinance was issued resuming the take-over 
and control of these 14 banks with retrospec
tive cflcct from July 19, 1969. This Ordinance 
was replaced by Act No. 5 of 1970 and 
received the assent of the President on 31 
March 1970.

The adoption of reservations for 
Scheduled Castes and Scheduled Tribes was 
considered thereafter in the light of the 
mcihods of recruilrnent followed by the 
banks prior to nationalisation and they were 
advised in November I'V’O to adopt the rules 
regarding reservation for Scheduled Castes 
and Scheduled Tribes in respect of direct 
recruitment. Since the baaks have had to 
modify suitably their methods of recruitment 
in accordance with Government’s advice, 
percentage of reservations for these com
munities could not be observed during the 
year 1970.
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Mode of Selection of Posts of Principals 
and Vice Principals of Higher 

Secondary Schools, Dfelhl

158. SHRI SHASHI BHtlSHAN :
Will the Minister of EDUCATION AND 
SOCIAL WEI FARE be pleased to refer to 
the reply givei to Unstarred Question No. 
1724 on the 20th November, 1970 regarding 
the mode of selection of posts of Principal# 
and Vice-Principals of Higher Secondary 
Schools, Delhi and state :

(a) whether the requisite information has 
since been collected from the Delhi Admini
stration ;

(b) if so, the details thereof ; anti

rc) if not, the reasons for the delay and 
the time by which the said information is 
likely to be collected and supplied ?

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE <SHRl 
SIDDHARTHA SHANKAR RAY): (a) Yes, 
Sir.

(b) A statement is attached.
(c) Does not arise,
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STATEMENT

The requisite information in respect of 
is as under :~

(a) the mode of selection to posts of 
Principals and Vice-Principals of 
Higher Secondary Schools in Pci hi;

(b) whether some quota is proposed to 
be allotted for these posts to the 
senior teaching staff transferred 
from Municipal Corporation of 
Delhi to the Delhi Administration 
after the take over of the schools 
by the latter from the former on 
July 1, 1970 ; if so, the details 
thereof;

(c) whether it is a fact that the teaching 
staff so transferred to the Delhi 
Administration is being given fresh 
appointments even to those tcichcrs 
who were already confirmed with 
the Municipal Corporation of Delhi 
and also in the Delhi Administra
tion prior to their transfer to the 
Municipal Corporation in l‘>58 ; 
and

(d) if so, h*->w Government propose to 
fix their seniority and redress their 
grievances so that justice is done to 
them ?

Measures to Check Smuggling of Gold 
into India

159. SHRT SHASHI BHUSHAN : 
Will the Minister of FINANCE be pleased 
to refer to the reply given to Unst.irred 
Question No. 1726 on the 20th November, 
1970 regarding gold smuggling into India 
and state :

(a) the specific measures adopted by 
Government to check the smuggling of gold 
into India which bears markings of British, 
Swiss and French refiners ;

(b) the extent of success achieved by 
Government as a result of the measures 
§4opted so fa r; an<J

Unstarred Question No. 1724 dated 20-11-70

(a) Mode of selection to the posts of 
Principals is 50% by promotion and 
50% by direct selection. Vice- 
Principals are appointed 100% by 
promotion.

(b) Yes, Sir. The details for reservation 
quota for the teaching staff trans
ferred from the Municipal Corpora
tion are still being worked out by 
the Delhi Administration.

(c) Under the terms and conditions of 
absorption employees of the Special 
Cadre who were confirmed prior to 
their absorption shall be deemed to 
have been confirmed; the formalities 
will be completed after \arification 
of (heir \er\ices form Service books 
which have been retained by Delhi 
Municipal Corporation foi pay 
fixation etc.

(d) Under terms and conditions of 
absorption, the staff coming from 
the Municipal Corporation of Delhi 
will remain in the Special Cadre, 
and the seniority of any employee 
in the Special Cadre, as fixed in 
the Delhi Municipal Corporation 
before his absorption in the Delhi 
Administration will not be dis
turbed.

(c) the details of more stringent mea
sures propose.I to be adopted by Govern
ment in this regard ?

THE MINTSTFR OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA) : (a) The Govern
ment have taken various steps to prevent 
smuggling of goods including gold bearing 
markings of British. Swiss and French 
refiners into India, such as enactment of 
Gold Control Act, systematic collection and 
follow-up of information, keeping a watch
ful eye on the suspected smugglers, rummag
ing of suspected vessels and aircrafts, guard
ing of vulnerable sectors along the coast 
aq4 Jaqd frontiers. Senior officers of




